IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
HYDERABAD BENCH : AT HYDERAEAD. '

* k %

0.A., 219/91. Dt. of Decision 3 25.3,1994,

C.S. Krishnamurthy ~ .. Applicant.
Vs

1, The Union of India rep. by
the Secretary,
Ministry of Defence,
New Delhi -

2. The Chief of Naval Staff,
Waval Headguarters (For DCP),
Sena Bhavan, New Delhi,

3. The Flag Cfficer Commanding
Eastern Naval Command

Naval Dockyard .
Visakhapatnam. .. Respondents.

Counsel for:the Applicant @ Mr, E,D, Nathaﬁ

Counsel for the Respondents : Mr, N, Bhaskara Rao,Add1.CGSC,

CORAM:
THE HON'ELE SHRI T. CHANDRASEKHARA REDDY : MEMBER (JUDL.)

THE HON'BLE SHRI. H., RAJENDRA PRASAD : MEMBER (ADMN.)
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0.A, 213/91 Dt, of Decisicn : 25.3.34

ORDER

—arr iy

) As per Hon'bls 3hri T.Chandrasekhara Raddy, Member (Judl. ) 1

This is an application filad und ot gagtion 19
af the ﬁdmiﬁistratiu: Tribunals Act to dircsct the respondents
to fix tho ﬁay of the applicant w.a.f. 1.1.88 in the pay scale
gf Rs. 1400~ 2300 in tsrms of the rrocommendations gt., 7.7.390
of the Anom%lies Committes with all consaquaptial banafits
and to pass such other order or orders as may deem Fit and

proper in the circumsgances of tha césa.
1

2 The applicant yas @ppointed as originally as a

Motor Tranéport Orivor Gr.II in the Indian Nayy in the Naval
[ ’ :

Dockyard at Visakhapatnams The applicant was gategorised

as Gr. 1 Mdtnr Trensport Driver. The appliéant was promotted
| |
as Motor Transport Supervisor w.2.7. 17.9.87. The applicant

retired on 1.11.89 on attaining the superannuation age of 58.

3. The payxs scales of MT Drivers in Indian Nayy

are as follows:-

Post/Grade Pay scales undsr pey sc&le undiT
I1I pay commission 1V pay commissios
i.e., pre-revised i.e., revised
| scale. sc2lo.
MT Driver Gr. II 260-350 950-1400
MT Driver Gr. I 320-400 1150~1500
MT Supeorvisor 330-480 1200-1800
Head MT Siupervisor 360-560 1320~-2040
4, - At the time the applicant retirsd as Moter Transpor

Supervisor he was drawing a bésic pay of 1480/~ in the pay
of hisﬁ
seale of Rs, 1200~1800. On the basis/pay his pensiocn is fixe
at Rs. 730/~ u.e.f., 1.11.88. The respondents herein had
Drivegsl; .
pixed up 207 of tha Moter Transport ZGrade I in'the pay scale
af Hs, '{200“1806 "basing on the IVtn Pay Commissicn

recommengaétions. At the samc time the MT Suparvisorf yho &ar:
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superior in cadre, category and status, were continued to
be retained;in the scale of Rs, 1200-1800, 5o the MT Driver
Gr.I were brought in the scale of Rs, 1200~1800 which
was the paylscale of MT Driver also, by giving raise to an
anomaly. When this anomaly was brought to the notice of{¥namdmb
Committe%?gaé&¥gﬁ€;4%is probosal dt, 7.7.90 to the 2nd
respondenéiin the OA (The Chief of Naval Staff, Naval
Headquarters (For DCP), Sena Bhavan, New Delpi) recommending
a pay scale:of Rs, 1400-2300 for MT Supervisor. But the
first respondent (The Union of India) and second respondents
have not taken any action with regard to the recommendation
of the Anomalies Committee to give the pay scale of Rs, 1400-
2300 for MT. Supervisor. So the applicant had filed this OA
|

for the relief as already indicated above.

5, Counter is filed by the reSpondents opposing
this OA, i .
6, On 17.3.94 this OA was listed for final hearing

Mr.E,D,Nathan counsel for the applicant who was present

sought a short adjournment and standing counsel for the
respondents Mr, NV, Ramana opposed the adjournment on 17.3,94,
So we haVeJ as a last chance, ordered the OA to be adjourned

to 21.3,94, fngfinal:@earing. We made it glear that no
further adjournment will be given in this case. This OA was
listed for;final hearing on 23,3.1994, None was present on
behalf of the épplicant on 23.3.94. There was no representatio
on‘behalf of the applicant. So this OA wasllisted for dismisssom
today (25,3,1994), Today in the cause list the OA is listed
for dismissal. Even though the OA is listed for dismissal, nor
is present on behalonf the applicant. There is no represen~
tation on behalf of the applicant. So after hearing Mr, NV,

Ramana learned standing counsel for the respondents we proceed

to dispose of this OCA on merits.
— ..4
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Copy to:=-

1. The Secrstary, Ministry of Dafence, Union of India,
Neuw De:l.hio

2.  The ChieP of Naval Staff, Naval Headguarters(Far OCP),
Sena Bhavan, New 0Oslhi. '

3, The Flag Orficer Cemmanding Eastern Naval Command,
Naval Dockyard, Ulsakhapatnam.

4, One copy to Sri. E.D. Nathan, advocate, 3~4=340/2,
Barkatpurs, Hyd=27, :

S. 0One copy to Sri. N.R.Dsvaraj, Sr. CGSC, CAl, Hyd.
"oe 6. One copy to Library, CATy; Hyd..

7. 0One spare copys
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7. The present OA is filed by the applicant purely on

.

the recommendations of the Anomalies Committee to give the

pay scale of;Rs. 1400-2300 to:MT Superv;sor. The grievance

of the appli;antfas alre?dy pointedadutt;; 20% of the MT Drivers
Gr,I are given the pay ;cale of Rs, 1200 - 1800 and that it
has given rise to Er the anomaly and so this anomaly has got
to be rectiﬁied_by giving appropriate pay scale to MT
Supérvisof;; So ié is‘fﬂe case of the applicdant that this
anoﬁaiy cagzée:re$ovedf351per the recommendations of the
Rnomalies Committee which has recommended the pay scale of
Rs..1400?2360<to MT, Supervisor. Of course the Anomalies:
Committee had recommended to give a, pay scale of Rs,1400-2300
to MT Superyisor as per its proposal gt. 7.7.90. But such
recommendation does not vest any. legal right on the applicant.
Unless the éovernment accepts the said recommendation, and
pass appropriate orders, the applicant does not get any &éSted
right to deﬁand the pay scale of Rs, 1400-2300. The competent
authority héd not placed the applicant by passing the appro-
~priate ordef by giving him the pay scale of Rs, 1400-2300.

So as the dpplicant does mot have any legal right that could
be enforced by this Tribunal, this OA is liable to be dismissed
and so accordingly is dismissed, Parties shall bear their

own costs, We make it clear when the Government takes a
decision with regard to the %nomalies1§ommitteeireport and if

the applicant is aggrieved by the said decision, he will be at

liberty to approach this Eribunal afresh in accordance with lav

3.
‘ T oo s
a———— ‘
(H., RAJEND RASAD} (T. CHANDRASEKHARA REDDY)
MEMBER (EDMN.) MEMBER (JUDL.)
25 MAR % j
Dated : The 25th March 1994.
{Dictated in Open Court) ]
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL-~
HYDERABAD BESNCH AT HYDERAUAD

TEE HON'ELE MR.JUSTICE V.NEELADRI RAD
: VICE CHAIRMAN -

AN

THE HON'BLE MR.A.B.GORTHI s MEMBER(AD)
THE HON'BLE MR.,TCCHANDRASEKHAR REDDY
MEMBER(JUDL) |
AND

11-R57) ondhg pd -

# . THE HON'BLE MR.R;RANGARACEN s M(ADMN) '

. Dated: ?ﬂ311994

_ ' _ORBER/JUDGMENT
i 'j_f_,,c | |
-'-l» ’T B ARAT/ ColANG .

] LF
in

. " 0.A.NO, | e}/q/c/)

| T.A.d0. (Wpe  —— )

;

Dispbsed of with directiods
Dismissed. | |

Dis "ss'ed as withdrawn-
Dismissed, for ,E\?féult.

'Re jecked/Ordered. | , ..
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